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"That the Bill further to amend the East 
Punjab Ayurvedic and Unani Practitioners 
Act, 1949 as in force in the Union territory 
of Delhi, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) : We shall now take up 
the clause by clause consideration of the Bill. 
There are no amendments. 

Clauses 2 to 9 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

DR. D. S. RAJU: Madam, I move: "That the 

Bill be oassed." 

The question was put and the motion was 
adopted. 

THE INDIAN COINAGE     (AMEND-
MENT)  BILL,  1964 

THE MINISTER OF PLANNING (SHRI B. 
R. BHAGAT) : Madam, the next item on today's 
agenda is a simple one concerning a most non-
controversial Bill and I request that if the 
House shows some indulgence and sits for a 
few more minutes, we may take up that item 
also. 

SHRI BHUPESH GUPTA (West Bengal):    
Nothing more, Madam. 

SHRI A. B. VAJPAYEE (Uttar Pradesh): 
Why call it paisa' and not nay a paisa? 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) : I suppose we shall 
take up the next Bill. 

SHRI B. R. BHAGAT: Madam, 1 beg to 
move: 

"That the Bill further to amend the 
Indian Coinage    Act,  1906,    as 

passed by the Lok Sabha, be taken into 
consideration." 

Madam, the object of this measure is very 
simple and it is a non-controversial measure. 
When the decimal system was introduced in 
1957, it was decided to designate the units of 
the new system as paise and in order to 
distinguish them from the pice, the new 
denomination of the coin was given the name 
of naya paisa. We said at the time that when 
we make arrangements for the anna-pice sys-
tem to be completely withdrawn and 
demonetised, then we will return to the paisa. 
The term naya paisa was there only because 
the old pice was there in circulation and 
therefore, the new denomination was kept as 
naya paisa. Now as a result of the progressive 
efforts at minting of new coins, now the last 
bunch of the old anna-pice system of coins 
have been withdrawn and the very last stage 
was completed on the 1st of January, 1964 
when all the coins under the old system were 
demonetis-,ed. Therefore, there would be no 
confusion now. Therefore, there is no need to 
have the term "naya paisa". 

My hon. friend over there has an 
amendment in his name to say that instead of 
"paisa" it should be called "satak'\ My hon. 
friend is a lower of the language that the 
masses use. The term "paisa" is known all 
over the country and although "satak" is pure 
Sanskrit, all may not know it as even the hon. 
Member will agree. 

SHRI V. M. CHORDIA (Madhya Pradesh) j 
So also the> term naya paisa. 

SHRI B. R. BHAGAT; Therefore, Madam, 
the term naya will nfl longer be needed. I 
hope the House will accept my motion. 

The question was proposed. 

PANDIT S. S. N. TANKHA (Uttar Pradesh): 
Madam, may I seek a little elucidation from 
the hon. Minister on this Bill. I find that the 
proposed new sub-section   (4)   reads thus: 
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(4) All new coins in the naya paisa 
series, designated as such under the 
notification of the Government of India in 
the Ministry of Finance, Department of 
Economic Affairs, No. S.R.O. 1120, dated 
Hth May, 1956 which may have been 
issued under this Act prior to the 
commencement of the Indian Coinage 
(Amendment) Act_ 1964, shall continue to 
be a legal tender in  payment  or  on  
account,—" 

Thus far I understand. So much I can follow. 
Then there are two subclauses (a) and (b) 
which run thus: 

"(a) in the case of a half-rupee or fifty 
naye parse coin, for any sum not 
exceeding ten rupees; 

(b) in the case of any other coin, for any 
sum not exceeding one rupee." 

What I have not been able to follow is at to 
what it really means. Does it mean that if I 
take fifty wzi/e paise coins for Rs. 10 to the 
State Bank it will accent them, but if the 
amount exceeds Rs. 10, say, if it U R~- II, 
they will not accept it? Similarly, in the case 
of the coins of "lower denominations if I take, 
for example, four-anna bits or twenty-five 
naye paise coins etc., to the value of one 
rupee, the State Bank will sccept them, but if 
the value exceed:; one rupee, they will not 
accept the coins, even though these coins 
continue to be legal tender? I have not beer, 
able to understand this provision and I hope 
the hon. Minister will please explain what it 
means. 

SHRI B. R. BHAGAT: I will explain 
it. 

DR. NIHAR RANJAN RAY (West 
Bengal): The amendment that I have 
suggested is a very simple one. The hon. 
Minister has argued that paisa is a well 
known term, a popular term. I want him to be 
scientific. We swear by the metric system. 
We have gone in for kilo* and kilometres and 
kilogrammes.      The word "ton" 

has given place to "tonne" and so on. But then 
let us be logical. Therefore, I suggest that 
paisa which is one-hundredth part of a rupee 
rnay be called "satak" which means one-
hundredth part. It is identical with what is 
called "cent' and "centimie" and they all come 
from the same Indo-European root "centum". 
We also have the word "century". We the 
word "paisa" was known here till the 17th 
century when the Portuguese imported it. It 
came with the Portuguese term "paeseo" and 
from that we have adopted the corrupted form 
"paisa". If you change it, change it for the 
correct word, for the more scientific word, 
and not for a vulgarised one.    That is my first 
point. 

The second point is this. This ia now the 
fag and extended end of the day and this'Bill 
is brought in at the last moment. Should we 
do it in such a hurry? You know we were in a 
hurry when we adopted the crest, the crest of 
our Republic. Historically that crest is not 
correct. The grimacing liong alone do not 
form the crest. We have also the wheel of 
Dharma. It is not the emblem of power only, 
but it is power regulated and controlled by 
Dharma. But it was midnight then and we 
were in a hurry to pass that and we accepted 
that crest which ii, as I said, historically 
incorrect and it does not reveal the inner 
meaning. So I say, let us not change the name 
of our smallest coin in a hurry; let us be 
scientific and precise. Thank you. 

SHRI BHUPESH GUPTA: Dr. Roy, if 
somebody were to suggest that let us call it, 
on the lines of the Indian Constitution, paisa 
that is Satakt how would you react? 

SHRI A.B. VAJPAYEE:   Like India 
+.Viat   is   'Rharat? 
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SHRI BHUPESH GUPTA:    I   have only one 
suggestion to make.    It is too  late  in  the  day  
to question the metric    system,  the  decimal    
system that    we have introduced.      It is    a 
debatable    point    now   as   to   what should 
be    done but now   we are in the  midst  of  
that particular  system Of  coinage.    I  was  
thinking   of this suggestion    but    I cannot    
accept it. Dr. Roy said that it should be called a 
satak.   I think    that also is    quite late in the 
day.   We were accustomed to the    paisa,    
then we    became accustomed to the naya paisa 
and the satak    is    a completely   new   thing. 
^Interruption).    I need not tiring in all that. 
You can call it anyway you like but   we are 
accustomed   to this now.   I am   not saying 
you   cannot have a valid   argument about   it 
but since  it is there perhaps this is the best 
arrangement but the  trouble is that    the paisa 
is losing    its    value. That is the point.   As a 
result of the rise in prices and all that, what we 
are concerned with is the value that it has got.   
The purchasing power of 100 nP. now called 
paisa is what we are  concerned  with.    
Another   point is that it is too small, a little 
thing and it gives you the impression that 
money is losing its value.    Now that that will 
be the unit, as it indeed is, it should be slightly 
bigger in size. 

SHRI A. B. VAJPAYEE:  Even beggars do not 
accept it. 

SHRI BHUPESH GUPTA:     If you give it to 
anybody, it gives the impression  that you are  
given nothing in the physical    sense of the    
term. Perhaps  tf you give  a  little cashew nut or  
badara, people will accept it readily rather than 
the paisa.   I am not  going to suggest that we 
needlessly create a psychological    impact but 
then it is the unit of our monetary system.      It 
should be    slightly more impressive    and, if 
possible,   a little bigger.    It may take time,    if 
possible and I would not like to incur much 
expenditure on that but at the same   time, it   has 
to   be borne   in mind.    If you   go into the   
currency of other countries    and the coins   of 
other    countries you    will find    that special 
attention    is always paid    to this problem.    I 
have seen the currency notes of oter    foreign      
countries.    They are  excellent,  attractive and 
they are pieces   of art.    Everything is very 
good.    In our country, well,   you  have   got  
the  one   rupee note, the five rupees note and the 
ten rupees note.   How unartisic they look. Since    
the time    of the    British   no attempt has been   
made to    improve them.   In other countries we 
find the imprints  of poets    and  other things. 
The posterity and the cultural heritage of the 
country is to some extent reproduced in the 
currency.    We are carrying   on with the   
British tradition with minor    changes here    and 
there.    I think this should also    be thought    
of.   We are now   concerned with this naya 
paisa being renamed paisa.   We  arg  reverting  
to  the old name but the old paisa was slightly 
bigger and at that time the value of money was 
also much greater    than it is today.   Today it is 
one-fourth of what  it was before.    However,  
Government should make this particular unit   of 
the coinage   system   look a little more 
attractive and it    should have    a little    more 
impact    on the mind.    That is    a point for    
you to consider.     The   details   have   to be 
worked out by the     experts.      There are very 
many experts in the    Gov- 
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they will try to do something about it. It is 
only a suggestion coming from a layman. To 
what extent the suggestion is good and how it 
should tie worked out are points for the 
competent persons to decide. Anyway, we are 
now passing from the naya paisa to the paisa 
again but it is an interesting phenomenon that 
the value is declining. It is in a state of 
depreciation all the time.   That is what is 
happening. 

SHRI BHUPESH GUPTA; If you say 
Nehru Paisa and if Mr. Vajpayee becomes the 

Prime Minister we have to call it the 
Vajpayee Paisa. 
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SHRI B. R. BHAGAT: Madam Vice-
Chairman, I am very glad that the House has 
taken a very keen interest in this Bill. And my 
friend, Mr. Vajpayee became romantic over it. 
I can only tell him that he can compose poems 
on paisa; I know that his knowledge of Hindi 
and his command of the language is such that 
he can—if not match Kabir—be certainly one 
of the best modern Hindi poets on paisa. But 
the point is that romance  is  not  life.   
(Interruptions) 

SHRI V. M. CHORDIA: It is part of life. 

SHRI A. B. VAJPAYEE: Romance is not 
Finance. 

SHRI B. R. BHAGAT: I can only say that 
he has missed the bus because all these .  .   . 

SHRI BHUPESH GUPTA: He has missed 
the bus because you have given him the naya 
paisa. . . . 

SHRI B. R. BHAGAT: . . .issues were 
decided in 1957 when we changed over to the 
decimal system,  if I 
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think, this question of naming it as satak 
came up either in this House or in the other 
House. I am speaking from memory but I 
think some hon. Member suggested that it 
should be named satak because it is the Sans-
krit equivalent of cent, the same point as was 
made by hon. Member today. And I believe 
the same consideration weighed then that as 
the paisa was well known—although the 
history he has given is not very alluring; he 
may be right—it must be retained and since 
the paisa was in circulation the prefix 'naya' 
was added. We are now back again to the 
paisa.   (Interruptions). 

As far as the size of the naya paisa is 
concerned, it has been said that there is 
considerable difficulty all along and perhaps 
there is some substance in this. I will certainly 
look into this matter as to what should be 
done with regard to its size. But there are two 
difficulties which the House might try to 
appreciate. Merely by increasing the size you 
will not increase the unit of value because it is 
connected with the entire economic system. 
As long as it is a hundredth part of a rupee 
and the value of the rupee is what it is there 
can be no change in its value. With the rise in 
prices even if it is a stable rise of two to three 
per cent, every year, it will come down. If it is 
a big spurt well, the rupee devalues and if that 
rupee is revalued then the revalue of the 
jpaisa . . . 

SHRI BHUPESH GUPTA; That we 
understand. We said only from a physical 
point of view. 

SHRI B. R. BHAGAT: That is true. My 
hon. friend, Mr. Gupta did not say that but the 
other hon. Member made that point. He then 
went back to the stone age and wanted to 
have a stone paisa. Just now nobody thinks in 
terms of stone age. But the main difficulty is, 
as was pointed out from that side, even as it 
is, the  intrinsic  value  of the paisa     is 

less than the cost of the paisa and we are 
incurring—I do not have the figure now—a 
less on this and if we increase the size we 
will have to incur a still bigger loss. That is 
the only consideration. 

SHRI BHUPESH GUPTA: The thing 
should be taken as a whole. You get good 
gain on a text rupee note. 

SHRI B. R. BHAGAT: I am only explaining 
the difficulty and the considerations that 
weigh with us but certainly we will have 
another look at it since this matter has been 
raised here. As for the point raised by the hon. 
Member why in the proposed sub-section (4) 
(a) and (b) we have said naye paise coin for 
any sum up ito Rs. 10I-, etc. it is necessary to 
continue the legal tender, maintain the legal 
tender of the naya paisa that will continue in 
circulation. Although we are going to adopt 
the paisa, naye paise will be in circulation till 
they are progressively withdrawn. Till then 
they will be legal tender. All those coins have 
got to be maintained. It is done for any 
payment up to Rs. 10. We have said half-
rupees will be paid up to Rs. 10 and up to one 
rupee naye paise can be paid. Otherwise, if 
somebody makes you payment of Rs. 10 in 
naye paise, you will have to carry a bunch or 
load. If you get Rs. 100 in fifty naye paise 
coins you will have to carry a big load. That is 
the reason why this restriction has been 
placed. 

PANDIT S. S. N. TANKHA: It really comes 
to what I have been saying. Suppose I have 
two rupees worth of nP. They will say: We 
will not accept it. It comes to that. Is it not? 

SHRI B. R. BHAGAT: Not in the case of a 
bank, i said it in the other case. The bank 
may accept it. It is true that the other person 
whom you have in mind is not bound to 
accept it.   The bank may accept it. 

SHRI I. K. GUJRAL (Delhi): The bank  
also may not. 
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SHRI A. B. VAJPAYEE: It it a serious 
matter  .   .   . 

SHRI B R. BHAGAT: It is net a serious 
matter. 

SHRI A. B. VAJPAYEE: . . .because if nP 
is to be designated as paisa, nP will be in 
circulation and if the bank refuses to accept 
nP. in bulk, then a serious situation will 
develop. How can the Government say it is 
not serious? 

SHRI B. R. BHAGAT: This has been the 
provision all through. It is not a new 
provision. It is for convenience of payment. 
In payment of one rupee you can give 100 
nP. Either you pay one rupee or pay 100 nP. 
If you have to pay Rs. 2 you should not pay 
in 200 nP. 

SHRI A. B. VAJPAYEE: There has been no 
bar. 

SHRI B. R. BHAGAT: There is no 
difficulty. You can convert it twice. You give 
100 nP once and you get one rupee. You give 
another 100 nP and get another rupee. There 
will not be any difficulty. 

SHRI I. K. GUJRAL: There is one confusion 
which should be removed I can "understand 
that in daily transactions between two 
individuals you can limit it by saying that you 
are not to pay more than so much in nP. I 
think there should be no limitation if a 
private, person goes to a bank. If a person 
goes to a bank, in law, the bank has to accept 
any amount in nP that the man has tendered 
Otherwise, it can create a hell of difficulties. 
There would be no option for the individuals. 

SHRI B. R. BHAGAT: Not in the case of a 
bank. Under the Reserve Bank Act, the 
Reserve Bank is bound to accept it. 

 

SHRI B. R. BHAGAT: The difficulty does 
not arise because it is not a new provision. 

SHRI I. K. GUJRAL: The hon. Minister 
should know that this difficulty is likely to 
arise in smaller towns and not in the bigger 
towns. No Reserve Bank branches are there 
in small towns. The person who is getting his 
pension ultimately collects a bunch of nP. He 
goes to the local branch of the State Bank or 
goes to the Punjab National Bank or even a 
smaller bank. Then, the bank will refuse to 
accept the nP. Then, what is he going to do? 

THE VICE-CHAIRMAN: (SHRIMATI TARA 
RAMCHANDRA SATHE) : He has explained the 
position. 

SHRI B. R. BHAGAT; There is no 
difficulty about it. If you do that particular 
thing, everywhere people will carry a load of 
nP. There has been no difficulty experienced 
so far. If there is any case, the Reserve Bank 
has to accept it. In that case you can split it 
up. The difficulty has not arisen. The 
provision is there. There is no new provision 
in this. 

SHRI I. K. GUJRAL: Why should law 
insist on it? 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) : The question is: 

"That the Bill further to amend the 
Indian Coinage Act. 1906, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 
THE VICE-CHAIRMAN (SHRIMATI TARA 

RAMCHANDRA  
): We shall 

now take up the clause by clause 
consideration of the Bill. 
Clauses 2 and 3 were added to    the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI B. R. BHAGAT: Madam, I move: 

"That the Bill be passed." The 

question was proposed. 
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PANDIT S. S. N. TANKHA: I only want to 
say that I am still of the view that the law as it 
is now being passed is bound to cause great 
harassment to the public because of the fact 
that half-rupee coins up to Rs. 10|-only will 
be accepted as legal tender and nP and other 
smaller denomination coins of the value of 
arte rupee only will be accepted as legal 
tender. This will cause considerable hardship 
to the public and this is a thing which the 
Government should consider and later on 
amend the Act again. 

SHRI B. R. BHAGAT: This fear need not 
be there. This is not a new provision. It will 
continue to be legal tender. This is an existing 
provision. Now I am told that not only the 
branches of the Reserve Bank but also the 
agency banks like the State Bank and all the 
Treasuries of the Government are bound to 
accept it. I am again saying that this is the 
existing provision. It is not as if a new 
provision    is    made    which    is 

boundl  to  create   harassment.   It  has not 
created harassment so far. 

PANDIT S. S. N. TANKHA: After passing 
this Bill, this matter may be re-considered. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) : The question is: 

"That the Bill be passed." 

The motion was    adopted. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): The Houre stands 
adjourned till 11 A. M. tomorrow, Friday, the 
8th May, 1964. 

The House then adjourned at 
thirtyeight minutes past five of the 
clock till eleven of the clock on 
Friday, the 8th May, 1964. 
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